
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Bombay Betting Tax (Gujarat Repeal) Act, 2004 
 

3 of 2004 
 
 
 
 
 
 
 
 

Keyword(s): 
Betting, Tax 
 



REGISTERED NO. G/GNR12 

EXTRAORDINARY 
PUBLISHED BY AUTHORITY 

I. 

Vol. XLV] FRIDAY, FEBRUARY 27,2OO4/PEIALGUNA 8,1925 
- 

Separate paging is given to this Part in order that it 
may be filed as a Separate Compilation. 

PART- V 
Bills htroduced in the Gujarat Legislative Assembly. 

The following Act of the Gujarat Legislature, having been assented 
to by the Governor on the 26th February, 2004 is hereby published for 
general information. 

S. S. PARMAR, 
Secretay to the Government of Gujarat, 

Leg~slative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 3 OF 2004. 

(First published, after having received the assent of the Governor 
in the "Gujarat Govenrmerti Gazette", on the 27th February, 2004). 

to repeal the Bombay Betting 'Tax Act, 1925 
in its application to the State of Gujarat. 

It is hereby enacted in the Fifty-fifth Year of the Republic of India 
as follows :- 

I .  This Act may be called the Bombay Betting Tax (Gujarat Repeal) short title, 
Act, 2004. 

mrn V I ~ ~  2. (1) The Bombay Betting Tax Act, 1925 in its application to the Repeal and 
192.5 State of Gujarat is hereby repealed. savings. 

BQRI.I (2) Notwithstanding such repeal, the provisions of section 7 of the 
1904. Bombay Generd Clauses Act, 1904 shaH apply in relation to the repeal of 
hmvlor the Bombay Betting   ax Act, 1925 as if the Act had been an enactment 
1935. 

within the meaning of the said section 7. 
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